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O R D E R 

03.10.2018:  The Appellant has preferred this appeal against the order 

dated 6th October, 2017, which reads as follows: 

“Order 

Various objections have been raised by Ld. Counsel for 

the Respondent, inter-alia, that the company has not been 

made a party in the petition and has also not been served.  It 

is also drawn to our attention that the claim is made on the 

basis of fake share certificates which is evident on the face of 

it.  These documents appear on pages 25 & 26 and bear the 

signatures of Shri Chand Mal who died in 1953 and Shri 

Saaroop Chand who died in 1963.  It is pointed out that these 

certificates dated 11th March, 1991 purportedly bear the 

signatures of the deceased. 

The Master Data as well as the present Annual Returns 

and other statutory records have been filed by the ROC.  

Written submissions have been filed by the petitioner.  Copy 

of the same is provided to the opposite counsel. 
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Ld. Counsel for the petitioner prays for some time to argue 

this case.  At his request, adjourned to 21st December for final 

arguments.” 

2. The grievance of the Appellant is that the Appellant has brought to the 

notice of the Tribunal that the Delhi Bench has no jurisdiction and the 

jurisdiction lies with the Jaipur Bench.  However, the matter was adjourned 

since long and no final order has been passed. 

3. Having heard learned counsel for the Appellant while we are not inclined 

to pass any observation in this case, we hope and trust that the NCLT, New Delhi 

Bench, which is hearing C.P. No. 112(ND)/16, will decide the issue on an early 

date, preferably within three weeks. 

4. The appeal stands disposed of. 
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